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IN THZ CENTRAL ADMINISTRATIVE TRIDUNAL , JATPUR BENCH, JAIPUR.
- - A .

CP 42795 in e .

OR 371/92 : @it of order 25 ,.5,.95

Sunil Inumwar Chaurasia : Peiit &1

Shoei R.IT, Thaklay & Others: FPezspondents

Mr, D.,P, CGurg : Jounssl fox

Mr, M, Pafiqg : Counsel £or the rzasrconden
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Hon'kles Mr, Gogal rizhna, Vice~CThzirman.

Fztitiorzr Sunil Mumar Theurasiz has £ilsd this
Contempt Petition u/a 17 of the Adminiztraztive Tribunals

thres months, the dirscticns isswed by the Trikunal in
OA no, 2371/92 on 13,10,.%4 have not been complicsd with
by ths respondznts, It iz argsd that the reapondenits havw

contampt of

mant, The lsacvnsd aznnszl for the raspondents has producsd
an ordsr dated 7,3.95, which zshsws that in ordey to i
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the Dopartment of Teleoommunicostions, ew Delhi,
M), 2A9=10/90 3TN dated (7,11,39 read with the Yeperimsn

Thz patitionsr has alszs besn conferred with Snporary status
Wez.Ff. 17.2.25 under the schzme sntitling him to 3ll the
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Aats of conferring tenporary s8a¥0E on him, In such &
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situaticn, we f£ind that thers Wiﬁcwﬁ Afzcbedienne, ruch
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wilful Jischediencs on the part of the respondents in
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implemencing the dirzctions o

the netitioner is
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(C.F. SHAPTRY (30PN, KEISHNA)
MEMBER(A ) VICE «CHATRMAN

AHQ.



